
 In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 20th  day of  May, 2021.

   Crl.M.P. No. 88/2021

1. Hellan W/o. Antony (A1)

2. Antony S/o. Joseph (A2)

3. Suresh S/o. Alexhandar (A3)

4. Sumithra W/o. Suresh (A4)

5. Mejilda @ Mejila W/o. Madhan (A5) ..Petitioners

             /Vs./ 

Inspector of Police, 

Puthukadai Police Station,

Crime No.182/2021 of Puthukadai Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by  Advocate  Thiru  A.  Paulraj,  u/s  438  Cr.P.C.,

praying to grant anticipatory bail to the petitioners. 

  ORDER 

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.

The petitioners have been charged for the offence u/s  147, 448, 294(b),

323, 324  and 506(ii) of IPC.

The case of the prosecution is that on 05.05.2021 at about 4.15 P.M.,



when  the  defacto  complainant  was  in  his  house,  the  petitioner  along  with  other

accused jointly together trespassed into the defacto complainant's  house and used

filthy words and assaulted and threatened him.    Hence the charge.

 The learned counsel for the petitioners stated in the petition that due to

the civil dispute between the defacto complainant and the petitioners, this false case

has  been  registered  by  the  respondent  police  against  the  petitioners   and  the

petitioners are innocent and they have not committed any offence as alleged in the

FIR  and the petitioners are  ready to abide by any condition and prayed for bail to the

petitioners.

The learned Public Prosecutor stated in the written submission  that the

injured person had been discharged from hospital and objection to Release. 

  Considering the  nature of the offence alleged to be committed by the

petitioners/A1  to  A5  and  also  considering  the  submission  of  the  learned  Public

Prosecutor that the injured was discharged from the hospital and also considering the

present Covid-19 pandemic situation and lock down  made by the State Government

to restrict the movement of the people, this court is inclined to grant anticipatory bail

to the petitioners with conditions.

In the result, in the event of arrest, the police authorities are directed to

release the petitioners on bail on execution of own bond for a sum of Rs.10,000/  and

after lifting of the lockdown by the State Government, the petitioners are directed to

produce two sureties  for a sum of Rs.10,000/- each for a likesum to the satisfaction

of Judicial Magistrate No.II, Kuzhithurai within one month from the lifting of the



lock down by the State Government or on their appearing before the court  concerned

the petitioners are ordered to be enlarged on anticipatory bail on their executing a

bond for a sum of Rs.10,000/ with two sureties each for a likesum to the satisfaction

of Judicial Magistrate No.1I, Kuzhithurai subject to the following conditions :

1. The petitioners  along with sureties  shall  appear  before  the court  concerned

within one month from the lifting of the lock down by the State Government.

2.  After release, the petitioners shall also make themselves available before the

respondent as  and when required.

3. The petitioners shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The  petitioners   shall   not   leave   the   jurisdictional  police   limit  without  prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the Sessions Court  as  per  the ruling of  the

Hon'ble Supreme Court  reported in  P.K.Shaji /Vs./  State of Kerala,  (2005) AIR

S.C.W.  5560.  

Pronounced by me in open court this the 20th  day of  May, 2021.

       Sd/-S. Arulmurugan    
             Vacation Sessions Judge.

To 
The Judicial Magistrate No.II, Kuzhithurai.
The  Inspector of Police, Puthukadai Police Station.
The counsel for the petitioners.



 

 



 In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 20th  day of  May, 2021.

   Crl.M.P. No.192/2021

1. Prajin S/o. Maria James (A1)

2. Swopna D/o. Maria James (A2)

3. Antony Sabil Raj S/o. Ponipaus (A3)   ..Petitioners

             /Vs./ 

Inspector of Police, 

Colachel Police Station,

Crime No.156/2021 of Colachel Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru J. Tamilselvan, u/s 438 Cr.P.C.,

praying to grant anticipatory bail to the petitioners. 

  ORDER 

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.

The petitioners have been charged for the offence u/s 294(b), 323, 324

and  506(ii)  of  IPC and  Section  4  of  Tamil  Nadu  Prohibition  of  Harassement  of

Women Act

The case of the prosecution is that on 05.05.2021 at about 4.15 P.M.,

when  the  defacto  complainant  was  in  his  house,  the  petitioner  along  with  other



accused jointly together trespassed into the defacto complainant's  house and used

filthy words and assaulted and threatened him.    Hence the charge.

 The learned counsel  for  the petitioners  stated  in  the petition  that  the

informant is the wife of the 1st petitioner and the petitioners 2 and 3 are the sister and

brother-in-law of the 1st petitioner and due to family dispute this false case has been

foisted against the petitioners and the petitioners are innocent and the injured was

discharged from the hospital and the petitioners are  ready to abide by any condition

and prayed for bail to the petitioners.

The learned Public Prosecutor stated in the written submission  that the

injured person had been discharged from hospital and objection to release. 

  Considering the  nature of the offence alleged to be committed by the

petitioners/accused  and  also  considering  the  submission  of  the  learned  Public

Prosecutor that the injured was discharged from the hospital and also considering the

present Covid-19 pandemic situation and lock down  made by the State Government

to restrict the movement of the people, this court is inclined to grant anticipatory bail

to the petitioners with conditions.

In the result, in the event of arrest, the police authorities are directed to

release the petitioners on bail on execution of own bond for a sum of Rs.10,000/  and

after lifting of the lockdown by the State Government, the petitioners are directed to

produce two sureties  for a sum of Rs.10,000/- each for a likesum to the satisfaction

of Judicial Magistrate, Eraniel within one month from the lifting of the lock down by

the  State  Government  or   on   their   appearing   before   the   court     concerned   the



petitioners are ordered to be enlarged on anticipatory bail on their executing a bond

for a sum of Rs.10,000/ with two sureties each for a likesum to the satisfaction of

Judicial Magistrate, Eraniel subject to the following conditions :

1. The petitioners  along with sureties  shall  appear  before  the court  concerned

within one month from the lifting of the lock down by the State Government.

2.  After release, the petitioners shall also make themselves available before the

respondent as  and when required.

3. The petitioners shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The  petitioners   shall   not   leave   the   jurisdictional  police   limit  without  prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the Sessions Court  as  per  the ruling of  the

Hon'ble Supreme Court  reported in  P.K.Shaji /Vs./  State of Kerala,  (2005) AIR

S.C.W.  5560.  

Pronounced by me in open court this the 20th  day of  May, 2021.

       Sd/-S. Arulmurugan    
             Vacation Sessions Judge.

To 
The Judicial Magistrate, Eraniel.
The  Inspector of Police, Colachel Police Station.
The counsel for the petitioners.

 



 



 In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 20th  day of  May, 2021.

   Crl.M.P. No.194/2021

1. Justin @ Justin Raj S/o. Dhas

2. Roslin @ Jakulin Raj S/o. Dhas

3. Rasal @ Russel Raj S/o. Dhas   ..Petitioners

             /Vs./ 

Sub Inspector of Police, 

Thiruvattar Police Station,

Crime No.156/2021 of Thiruvattar Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This  petition is  filed by Advocate  Thiru S.  Anto Cletus Raj,  u/s  438

Cr.P.C., praying to grant anticipatory bail to the petitioners. 

  ORDER 

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.

The petitioners have been charged for the offence u/s 294(b), 323, 324

and 506(ii) of IPC.

The case of  the prosecution is  that  on 03.04.2021 at  about  5.00P.M.,

when  the  informant  was  riding the  two wheeler  near  the  1st accused's  house,  he

enquired with him about the dispute of his friend with A1, the accused abused the



informant and attacked him on his shoulder by using iron rod and assaulted him with

stone on his left cheek and attacked him with hand on his chest and threatened him.

Hence the charge.

 The learned counsel  for  the petitioners  stated  in  the petition  that  the

petitioners  are  innocent  and  the  counter  case  has  been  registered  against  the

informant and others and only as counter blast, this false case has been foisted against

the petitioner and the injured was discharged from the hospital and the petitioners are

ready to abide by any condition and prayed for bail to the petitioners.

The learned Public Prosecutor stated in the written submission  that the

petitioners assaulted using stone and the injured person had been discharged from

hospital and objection to release. 

  Considering the  nature of the offence alleged to be committed by the

petitioners/accused and also considering the reply of the learned Public Prosecutor

that the injured person had been discharged from the hospital and also considering the

present Covid-19 pandemic situation and lock down  made by the State Government

to restrict the movement of the people, this court is inclined to grant anticipatory bail

to the petitioners with conditions.

In the result, in the event of arrest, the police authorities are directed to

release the petitioners on bail on execution of own bond for a sum of Rs.10,000/  and

after lifting of the lockdown by the State Government, the petitioners are directed to

produce two sureties  for a sum of Rs.10,000/- each for a likesum to the satisfaction

of Judicial Magistrate No.II, Padmanabhapuram within one month from the lifting of



the  lock  down  by  the  State  Government  or   on   their   appearing   before   the   court

concerned  the petitioners  are  ordered to  be enlarged on anticipatory bail  on  their

executing a bond for a sum of Rs.10,000/ with two sureties each for a likesum to the

satisfaction of Judicial Magistrate No.II, Padmanabhapuram subject to the following

conditions :

1. The petitioners  along with sureties  shall  appear  before  the court  concerned

within one month from the lifting of the lock down by the State Government.

2.  After release, the petitioners shall also make themselves available before the

respondent as  and when required.

3. The petitioners shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The  petitioners   shall   not   leave   the   jurisdictional  police   limit  without  prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the Sessions Court  as  per  the ruling of  the

Hon'ble Supreme Court  reported in  P.K.Shaji /Vs./  State of Kerala,  (2005) AIR

S.C.W.  5560.  

Pronounced by me in open court this the 20th  day of  May, 2021.
                  Sd/-S. Arulmurugan    

             Vacation Sessions Judge.

To 
The Judicial Magistrate No.II, Padmanabhapuram.
The Sub Inspector of Police, Thiruvattar Police Station.
The counsel for the petitioners.



 

 



 In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 20th  day of  May, 2021.

   Crl.M.P. No.196/2021

1. Riju D. Livinch S/o. K.P. Devaraj

2. Jobi Zhanitta W/o. Neeji

3. Bergia Helen W/o. K.P. Devaraj

4. K.P. Devaraj S/o. Kumaresan   ..Petitioners

             /Vs./ 

Inspector of Police, 

All Women Police Station,  Colachel,

No FIR (Petition No.148/2021) 

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru G. Sivakumar, u/s 438 Cr.P.C.,

praying to grant anticipatory bail to the petitioners. 

  ORDER 

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.

 The learned counsel  for  the petitioners  stated  in  the petition  that  the

marriage  between  the  defacto  complainant  and  1st petitioner  was  solemnized  on

27.05.2019 and they lived together  in a  separate  house at  Bangalore wherein the

defacto  complainant  confessed  that  she  was  not  interest  in  marriage  with  the  1st



petitioner and avoiding him all times and the marriage was not consummated and

finally on 09.12.2020, the defacto complainant left the matrimonial house voluntarily

along with all her belongings and all the attempts for reunion were failed due to the

cruel attitude and approach of the defacto complainant and the 1st petitioner filed a

petition  to  dissolve  the  marriage  with the  defacto  complainant  before  the  Family

Court and the same is pending for disposal as IDOP No.663/2021  and now after

receipt of the summons from the Family Court, she preferred the false and frivolous

complaint.   On the complaint, the respondent police called the 1st petitioner over

phone and enquired him and finally on 11.05.2021 a summons has been issued to all

the family members of the 1st petitioner.  The complaint alleged to have been given by

the defacto complainant has been numbered as petition receipt No.148/2021 and the

2nd petitioner is the sister of the 1st petitioner and she is married and living separately

with  her  husband  distantly  and the  petitioners  3  and 4  are  the  parents  of  the  1st

petitioner and the petitioners are innocent  and the petitioners are  ready to abide by

any condition and prayed for bail to the petitioners.

The  learned  Public  Prosecutor  stated  in  the  written  submission   that

petition pending matter and matrimonial dispute.

  Considering the  nature of the complaint filed by the defacto complainant

before  the  respondent  police  and  also  considering  the  contention  of  the  learned

counsel for the petitioners that the matrimonial cases are filed between the parties and

the same are pending  and also considering the present Covid-19 pandemic situation

and lock down  made by the  State  Government  to  restrict  the  movement  of  the

people,  this  court  is  inclined  to  grant  anticipatory  bail  to  the  petitioners  with



conditions.

In the result, in the event of arrest, the police authorities are directed to

release the petitioners on bail on execution of own bond for a sum of Rs.10,000/  and

after lifting of the lockdown by the State Government, the petitioners are directed to

produce two sureties  for a sum of Rs.10,000/- each for a likesum to the satisfaction

of Judicial Magistrate, Eraniel within one month from the lifting of the lock down by

the  State  Government  or   on   their   appearing   before   the   court     concerned   the

petitioners are ordered to be enlarged on anticipatory bail on their executing a bond

for a sum of Rs.10,000/ with two sureties each for a likesum to the satisfaction of

Judicial Magistrate, Eraniel subject to the following conditions :

1. The petitioners  along with sureties  shall  appear  before  the court  concerned

within one month from the lifting of the lock down by the State Government.

2.  After release, the petitioners shall also make themselves available before the

respondent as  and when required.

3. The petitioners shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The  petitioners   shall   not   leave   the   jurisdictional  police   limit  without  prior

permission.

This  order  will  be  applicable only with  regard   to   this  case  only,  not

applicable to any other case.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation



of   bail  even though bail  granted by the Sessions Court  as  per  the ruling of  the

Hon'ble Supreme Court  reported in  P.K.Shaji /Vs./  State of Kerala,  (2005) AIR

S.C.W.  5560.  

Pronounced by me in open court this the 20th  day of  May, 2021.

       Sd/-S. Arulmurugan    
             Vacation Sessions Judge.

To 
The Judicial Magistrate, Eraniel.
The  Inspector of Police, All Women Police Station, Colachel.
The counsel for the petitioners.

 

 



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 20th  day of  May, 2021.

   Crl.M.P. No.160/2021

Seyyadhu Ali S/o. Nazer ..Petitioner  

             /Vs./ 

Inspector of Police, 

Kaliyakkavilai  Police Station,

Crime No.119/2021 of Kaliyakkavilai  Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by Advocate  Thiru P.  Michael,  u/s  439 Cr.P.C.,

praying to grant bail to the petitioner. 

 ORDER 

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.  

The petitioner has been charged for the offence u/s 294(b), 353 of IPC

and Section 4(1)(1) of TNP Act.

The case of the prosecution is that on 01.04.2021 at about 3.00 P.M., the

petitioner  used  filthy  words  after  consuming alcohol  and deteer  the  informant  to

discharge her duty by shouting.  Hence the charge.

 The  learned  counsel  for  the  petitioner  stated  in  the  petition  that  the

petitioner is the innocent of the offences made against the petitioner in the FIR and he



is in no way connected with the occurrence alleged in the FIR and the petitioner's

name was falsely implicated in this case and the petitioner is in judicial custody from

01.04.2021  onwards  and  the  lower  court  dismissed  the  bail  application  in  

Crl.M.P.  No.3937/2021 on 28.04.2021 and this  court  dismissed the application in

Crl.M.P. No.6/2021, dated 06.05.2021 on the ground that the investigation is not yet

over  and  now  the  change  of  circumstances  is  the  investigation  is  over  and  the

petitioner  is  ready to abide by any condition and prayed for bail to the petitioner.

 The learned Public Prosecutor stated in the written objection that  the

defacto complainant is a Court Clerk at Judicial Magistrate Court No.II, Kuzhithurai.

The Petitioner  had already involved in  Crime No.  27/2021 at  Kottar  P.S. Earlier

application of the petitioner had been dismissed vide Crl.MP.No6/2021 and there is

no  change  in  circumstances. Even  though  he  has  serious  objection,  but  still  by

considering the COVID-19 Pandemic, he leaves it before this Court to decide.

   Considering the  nature of the offences alleged to be committed by the

petitioner/accused  and  also  considering  the  fact   that   for   the   past   49   days     the

petitioner/accused is  in  the judicial  custody and the  occurrence  had happened on

01.04.2021  and by this time the major portion of the investigation would have been

completed and also considering the Covid-19 pandemic situation and the lock down

made by the State Government to restrict the movement of the people, this court is

inclined to grant bail to the petitioner with conditions.

In  the  result,  the  Jail  authorities  are  directed  to  release  the

petitioner/accused on bail on execution of his own bond for a sum of Rs.10,000/- and

after  lifting  of  the  lock down by the  State  Government,  the  petitioner/accused is



directed  to produce two sureties for for a sum of Rs.10,000/- each for a likesum to

the satisfaction of Judicial Magistrate No.I,  Kuzhithurai  within the period of one

month from the lifting of the lock down by the State Government, failing which the

bail stands automatically cancelled and accordingly this petition is allowed.

Pronounced by me in open court this the 20th  day of  May, 2021.

       Sd/- S. Arulmurugan,
            Vacation  Sessions Judge.

To 
The Judicial Magistrate No.I, Kuzhithurai.
The Inspector of Police, Kaliyakkavilai Police Station.
The Superintendent, District Jail, Nagercoil. 
The counsel for the petitioner.

 



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 20th  day of  May, 2021.

   Crl.M.P. No.161/2021

Mano @ Usman, S/o. Sudalayandi (A1) ..Petitioner  

             /Vs./ 

Inspector of Police, 

Kottar  Police Station,

Crime No.410/2018 of Kottar  Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru A.K.E. Appaji, u/s 439 Cr.P.C.,

praying to grant bail to the petitioner. 

 ORDER 

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.

The petitioner has been charged for the offence u/s 341, 387, 294(b), 307

and 506(ii) of IPC.

 The  learned  counsel  for  the  petitioner  stated  in  the  petition  that  the

petitioner is  A1 in PRC No.24/2019 of Judicial Magistrate No.II, Nagercoil  and he

was released on bail in crime stage and due to non-appearance of the petitioner, the

learned Judicial  Magistrate  No.II,  Nagercoil  issued  NBW against  the  accused  on

17.03.2020 and on execution of warrant, the respondent police arrested the petitioner



on  12.04.2021  and  remanded  to  judicial  custody  and  the  non-appearance  of  the

petitioner is neither wilful nor wanton, only due to his unavoidable circumstances and

the case is yet to be committed on 21.05.2021 and the petitioner will appear for tiral

before the committal court in future and he is in judicial custody for more than 30

days and the petitioner never tries to escape or jumped out from the process of law

and he is in no way connected with the alleged offence and  the petitioner  is  ready to

abide by any condition and prayed for bail to the petitioner.

 The learned Public Prosecutor submitted that the present petitioner is A1.

 NBW pending  from 17.03.2021 and  PRC has  been  numbered  as  24/2019. The

petitioner is having six previous cases. Even though he has serious objection, but  still

by considering the COVID-19 Pandemic, he leaves it before this  Hon'ble Court to

decide.

   Considering the  fact that the Non Bailable Warant was issued against the

petitioner/accused  on  17.03.2021  and  on  execution  of  the  warrant,  the

petitioner/accused was arrested by the police on 12.04.2021 and for the past  39 days

he is in the judicial custody, considering the Covid-19 pandemic situation and the

lock down  made by the State Government to restrict the movement of the people,

this court is inclined to grant bail to the petitioner with conditions.

In  the  result,  the  Jail  authorities  are  directed  to  release  the

petitioner/accused on bail on execution of his own bond for a sum of Rs.10,000/- and

after  lifting  of  the  lock down by the  State  Government,  the  petitioner/accused is

directed  to produce two sureties for for a sum of Rs.10,000/- each for a likesum to

the  satisfaction  of  Judicial  Magistrate  No.II,  Nagercoil  within  the  period  of  one



month from the lifting of the lock down by the State Government, failing which the

bail stands automatically cancelled and accordingly this petition is allowed.

Pronounced by me in open court this the 20th  day of  May, 2021.

       Sd/- S. Arulmurugan,
            Vacation  Sessions Judge.

To 
The Judicial Magistrate No.II, Nagercoil.
The Inspector of Police, Kottar Police Station.
The Superintendent, District Jail, Nagercoil. 
The counsel for the petitioner.

 



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 20th  day of  May, 2021.

   Crl.M.P. No.163/2021

Ayyappan S/o. Thankappan ..Petitioner  

             /Vs./ 

Inspector of Police, 

Eraniel Police Station,

Crime No.768/2020 of Eraniel Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This  petition is  filed by Advocate  Thiru M.  Maria  Paul  Raj,  u/s  439

Cr.P.C., praying to grant bail to the petitioner. 

 ORDER 

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.  

The petitioner have been charged for the offence u/s 294(b), 324, 506(ii)

@ 294(b), 506(ii) and 302 of IPC.

The case of the prosecution is that on 30.11.2020 at about 10.00 P.M. the

petitioner used filthy words against the wife of the defacto complainant, during that

time  the  defacto  complainant  strongly  opposed  and  immediately  the  eptitioner

assaulted  the  defacto  complainant  with  knife  on  his  stomach  and  criminally

intimidated  him.   On  01.12.2020,  the  defacto  complainant  went  to  Asaripallam



Medical  college hospital  for  treatment and thereafter  he went  to Medical  College

Hospital,  Tiruvandrum  for  further  treatment  and  on  19.03.2021  he  died  during

treatment.   Hence the charge.

 The  learned  counsel  for  the  petitioner  stated  in  the  petition  that  the

petitioner and the defacto complainant are own brothers and they have no previous

enmity between them and the investigation is almost over, the respondent ought to

have  filed  the  final  report  and the  petitioner   is  innocent  person  and he  has  not

committed any offence  and the petitioner was arrested on 19.03.2021 and he is in

judicial  custody from 20.03.2021 onwards  and this  is  the  2nd application and the

earlier application in Crl.M.P. No.2365/2021 was dismissed on 26.04.2021 on lthe

ground that the investigation of the case is not yet over and the petitioner is  ready to

abide by any condition and prayed for bail to the petitioner.

 The learned Public Prosecutor stated in the written submission that  In

this case offence of 294(b), 324, 506(ii) has been altered into 294(b), 506(ii) and 302

of IPC.  The petitioner had brutally assaulted the injured person using knife inflicting

injury on his stomach. Thereby the injured person had sustained serious injury and

was admitted in medical college hospital, Asaripallam, then he was shifted to medical

college hospital, Tiruvanathapuram, wherein he died  on 19.03/2021. The petitioner

was  arrested  only  on 20/03/2021.   Earlier  application  of  the  petitioner  had been

dismissed  on  26.04.2021  in  Crl.M.P.  No.2365/2021   and  there  is  no  change  in

circumstances.  Even though he has serious objection, but still by considering the

COVID-19 Pandemic, he leaves it before this Hon’ble Court to decide. 



   Considering the  nature of the offences alleged to be committed by the

petitioner/accused and also considering the fact that the case has been charge  sheeted

and also considering the fact that the petitioner is in the judicial custody for the past

61 days and also considering the present Covid-19 pandemic situation and lock down

made by the State Government to restrict the movement of the people,   this court is

inclined to grant bail to the petitioner with conditions.

In the result, the jail authorities are directed to release the petitioner on

bail on execution of his own bond for a sum of Rs.10,000/-  and after lifting of the

lockdown by the State Government, the petitioner is directed to produce two sureties

for a sum of Rs.10,000/- each for a likesum to the satisfaction of Judicial Magistrate,

Eraniel within one month from the lifting of the lock down by the State Government,

failing which the bail stands automatically cancelled and accordingly this petition is

allowed.  

Pronounced by me in open court this the 20th  day of  May, 2021.

       Sd/- S. Arulmurugan,
            Vacation  Sessions Judge.

To 
The Judicial Magistrate, Eraniel.
The Inspector of Police, Eraniel Police Station.
The Superintendent, District Jail, Nagercoil. 
The counsel for the petitioner.

 



 In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 6th  day of  May, 2021.

   Crl.M.P. No. 164/2021

Sindhu W/o. Shibu   ..Petitioner  

             /Vs./ 

Inspector of Police, 

Arumanai Police Station,

Crime No.137/2021 of Arumanai Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru A. Venkatesh, u/s 439 Cr.P.C.,

praying to grant bail to the petitioner. 

 ORDER 

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.

The petitioner has been charged for the offence u/s 406, 420, 468, 489C

of IPC.

The case of the prosecution is that the informant is a tempo driver and

the petitioner was well  known to him.  The petitioner's  job is to arrange loan to

known people  from banks  for  commission  basis.   The  informant  approached  the

petitioner and pay a sum of Rs.50,000/- for a loan amount of Rs.10,00,000/- and did

not arrange loan and gave fake documents.   Hence the charge.



 The  learned  counsel  for  the  petitioner  stated  in  the  petition  that  the

petitioner  is  innocent  and  based  on  the  confession,  the  police  found  some  fake

currencies, which was used in the cinemas and showing the fake currencies, she used

getting commission from her customers and she was arrested based on her confession

and remanded on 27.04.2021 and the people involved in the crime ran away and she

alone  was  caught  and  arrested  by  the  respondent  police  and  the  fake  cinema

currencies were not exchanged or given to anybody and no transaction was done by

these currencies and the petitioner is innocent and not even present at the occurrence

place and this is the 2nd bail petition and the earlier petition in Crl.M.P. No. 4/2021

was dismissed by this court on 06.05.2021  and the petitioner is ready to abide by any

condition and prayed for bail to the petitioner.

 The  learned  Public  Prosecutor  stated  in  the  written  submission  that

earlier  application has been dismissed on 06.05.2021 in Crl.M.P.  No.  4/2021 and

there is no change in circumstances. Even though he has serious objection, but still by

considering  the  COVID-19  Pandemic,  he  leaves  it  before  this  Hon’ble  Court  to

decide.

   Considering the  nature of the offences alleged to be committed by the

petitioner/accused  and  also  considering  the  fact  that  for  the  past  23  days   the

petitioner/accused is  in  the judicial  custody and the occurrence  had happened on

01.04.2021  and also considering the Covid-19 pandemic situation and the lock down

made by the State Government to restrict the movement of the people, this court is

inclined to grant bail to the petitioner with conditions.



In  the  result,  the  Jail  authorities  are  directed  to  release  the

petitioner/accused on bail on execution of her own bond for a sum of Rs.10,000/- and

after  lifting  of  the  lock down by the  State  Government,  the  petitioner/accused is

directed  to produce two sureties for a sum of Rs.10,000/- each for a likesum to the

satisfaction of Judicial Magistrate No.I, Kuzhithurai  within the period of one month

from the lifting of the lock down by the State Government, failing which the bail

stands automatically cancelled and accordingly this petition is allowed.

Pronounced by me in open court this the 20th  day of  May, 2021.

       Sd/- S. Arulmurugan,
             Vacation Sessions Judge.

To
The Judicial Magistrate No.I, Kuzhithurai.
The Inspector of Police, Arumanai Police Station.
The Superintendent, Sub Jail, Thuckalay.
The counsel for the petitioner.



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 20th  day of  May, 2021.

   Crl.M.P. No.165/2021

John Jehin S/o. John Peter (A3) ..Petitioner  

             /Vs./ 

Inspector of Police, 

Vellichanthai Police Station,

Crime No.76/2021 of Vellichanthai Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru S. Regu, u/s 439 Cr.P.C., praying

to grant bail to the petitioner. 

 ORDER 

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.  

The petitioner have been charged for the offence u/s 394 of IPC.

The case of the prosecution is that  on 02.01.2021 at about 11.15 A.M.,

while  the defacto complainant was driving his bike near at Muttam B.Ed. College,

the accused intervened and beat him with hand on his face and neck and snatched 4

sovereigns of jewels and his wrist watch and flee off the spot.   Hence the charge.

 The  learned  counsel  for  the  petitioner  stated  in  the  petition  that  the

petitioner is innocent and he has not committed any offence as alleged in the FIR and



he is the 3rd year student studying at Nehru Arts and Science College, Coimbatore

and the petitioner was arrested and remanded to judicial custody on 04.05.2021 and

he is in judicial custody for the last 20 days and the petitioner is  ready to abide by

any condition and prayed for bail to the petitioner.

 The learned Public Prosecutor stated in the written submission that the

present petitioner is A3.  The present petitioner along with the other accused persons

restrained the defacto complainant  and had robbed his  Watch,  Mobile,  Ring,  and

Chain.  Arrested only 05.05.21.  Even though he has serious objection, but still by

considering  the  COVID-19  Pandemic,  he  leaves  it  before  this  Hon’ble  Court  to

decide. 

   Considering the  nature of the offences alleged to be committed by the

petitioner/A3 and also considering the fact that the petitioner is in judicial custody for

the past 16 days and also considering the present Covid-19 pandemic situation and

lock down  made by the State Government to restrict the movement of the people,

this court is inclined to grant bail to the petitioner with conditions.

In the result, the jail authorities are directed to release the petitioner on

bail on execution of his own bond for a sum of Rs.10,000/- and after lifting of the

lock down by the State Government, the petitioner is directed to produce two sureties

for a sum of Rs.10,000/- each for a likesum to the satisfaction of Judicial Magistrate,

Eraniel within one month from the lifting of the lock down by the State Government,

failing which the bail stands automatically cancelled and accordingly this petition is

allowed.    



Pronounced by me in open court this the 20th  day of  May, 2021.

       Sd/- S. Arulmurugan,
            Vacation  Sessions Judge.

To 
The Judicial Magistrate, Eraniel.
The Inspector of Police, Vellichanthai Police Station.
The Superintendent, District Jail, Nagercoil. 
The counsel for the petitioner.

 



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 20th  day of  May, 2021.

 Crl.M.P. No.149/2021

 ( Crime No.22/2021 of Aralvoimozhi Police Station)

C. Kannan S/o. Chellakan ... Petitioner

   /Vs./

Inspector of Police,

Aralvoimozhi Police Station,

Rep. by the Public Prosecutor, 

Kanyakumari District at Nagercoil. ...  Respondent

This petition is filed by the Advocate Thiru L. Sahaya Varuvel, u/s  451

of Cr.P.C., praying to return the original RC book of the vehicle bearing Regn. No.TN

38 L 3822 to the petitioner.

ORDER

This  petition  has  been  filed  by  the  petitioner  u/s  451  of  Criminal

Procedure Code, to return the original RC book of the vehicle  to the petitioner.

2.  The learned counsel for the petitioner submitted that the respondent

police has registered a case against the petitioner u/s 379 IPC in crime No.22/2021

and as per order in Crl.M.P. No.606/2021, dated 30.02.2021 this court has granted

interim custody of his vehicle bearing Regn. No.TN-74-L 3822 with condition that

the  petitioner  shall  deposit  the  original  RC  book  before  the  Judicial  Magistrate,
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Boothapandy and as per  the said condition,  the petitioner deposited the RC book

before the court.  Since the said vehicle met with an accident at Melasankarankuzhi, a

case in crime No.72/2021 was registered by the Vellichanthai Police u/s 279, 337 of

IPC on 27.04.2021 and presently, his vehicle is parked inside the Vellichanthai Police

Station Campus under the direct sunlight.  Under these circumstances, the petitioner

wants the RC book of his vehicle for motor vehicle inspection.  If the original RC

book of his vehicle  bearing Regn. No. TN-38-L-3822 is  returned to him, he will

produce the same before the concerned RTO for motor vehicle inspection and prayed

that the  RC book of vehicle may be ordered to be returned  to the petitioner for

interim custody for a period of one month.

3.  It is stated in the written submission of the learned Public Prosecutor

that  in the event of considering this application, the same may be subject to regular

condition. 

4.  A perusal of the petition shows that in the prayer column, the vehicle

number is mentioned as TN38L3822 and  in the affidavit, it is mentioned as TN

74L3822.    Considering the fact that the vehicle number is mentioned as differ, this

petition is dismissed.

5.  In the result, this petition is dismissed.

Pronounced by me in open court this the 20th  day of  May, 2021.

       Sd/- S. Arulmurugan,   
        Vacation Sessions Judge. 

 



   In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

   Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
           Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 20th  day of  May, 2021.

 Crl.M.P. No.214/2021

 ( Crime No. 163/2021 of Colachel Police Station)

C. Shaji S/o. Chelladurai ... Petitioner

   /Vs./

Sub Inspector of Police,
Colachel Police Station,
Rep. by the Public Prosecutor, 
Kanyakumari District at Nagercoil. ...  Respondent

This petition is filed by the Advocate Thiru A. Paulraj, u/s 451 of Cr.P.C.,

praying to return the Tempo bearing Regn. No.TN 75 F 8546 to the petitioner for

interim custody.

ORDER

This  petition  has  been  filed  by  the  petitioner  u/s  451  of  Criminal

Procedure  Code,  to  return  the  Tempo  bearing  Regn.  No.TN  75  F  8546  to  the

petitioner for interim custody.

2.  The learned counsel for the petitioner stated in the petition that the

petitioner is the owner of the Tempo bearing Regn. No.TN 75 F 8546 which was

seized by the respondent police and made as a case  property in Crime No.163/2021

for the alleged offence u/s 379 IPC.    The respondent police have produced the

vehicle  before the Judicial Magistrate Court,  Eraniel and it was numbered as RP

No.109/2021 and the vehicle is kept in a worthless condition as they have no shed or
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place for its safe and good custody and the petitioner is in need of his vehicle and if

the vehicle is not returned to the petitioner for interim custody, he will  be put to

irreparable loss  and injury and prayed that the Tempo bearing Regn. No.TN 75 F

8546 may be  returned  to the petitioner for interim custody.

3.  The learned Public Prosecutor submitted that RP has been numbered

as 109/2021 and the same may be subjected to cross verification.

  4.   Point for consideration in this peti  tion is :-

1. Whether this petition is to be allowed ?

5.  Point for consideration No.1 : -  

This petition has been filed by the petitioner to return the seized Tempo

bearing Regn. No.TN 75 F 8546 to the petitioner for interim custody. 

6.  Perused the petition.  A perusal of petition filed by the  petitioner

shows that the petitioner is the owner of the Tempo bearing Regn. No.TN 75 F 8546

and the above said tempo was seized by the respondent police in Crime No.163/2021

for the offence u/s 379 of IPC   and  now the vehicle is under the custody of Judicial

Magistrate  Court, Eraniel  in R.P.No. 109/2021.   The petitioner produced the xerox

copy of the RC Book of the  Tempo bearing Regn. No.TN 75 F 8546 to prove his

ownership.  The xerox copy of R.C. Book  shows that the petitioner is the R.C. owner

of the  Tempo bearing Regn. No.TN 75 F 8546.   Considering the considering the

submission  of  the  learned  Public  Prosecutor  that  the  RP has  been  numbered  as

109/2021 and also the nature of the vehicle and protect the same from open air and

rain, the  Tempo bearing Regn. No.TN 75 F 8546 is ordered to be returned to the
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petitioner for interim custody on the following conditions :-  

i) The petitioner shall execute a bond for a sum of Rs.5,00,000/- (Rupees Five

Lakhs only)  with two solvent sureties (solvency certificate to be obtained from the

concerned Tahsildar)  each for a likesum to the satisfaction of the Judicial Magistrate,

Eraniel.

ii) The petitioner shall deposit the Original R.C. Book of the vehicle before the

Judicial Magistrate  Court, Eraniel.

iii)    The petitioner shall  produce the vehicle before the court as and when

required.

iv)  The  petitioner  should  not  alter  the  nature  of  the  vehicle  without  any

permission of this court.

v) The petitioner shall not alienate the vehicle in any manner.

         vi) The petitioner shall give an undertaking that he will not use the vehicle for

any other  illegal activities in future.

vii)  The  petitioner  shall  produce  the  vehicle  before  the  Judicial  Magistrate

Court, Eraniel on first working day of every month.

and accordingly this petition is allowed.

Pronounced by me in open court this the 20th day of May, 2021.

       Sd/- S. Arulmurugan,   
        Vacation Sessions Judge. 

To
The Judicial Magistrate, Eraniel.
The Sub Inspector of Police, Colachel Police Station.



   In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

   Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
           Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 20th  day of  May, 2021.

 Crl.M.P. No.215/2021

 ( Crime No. 163/2021 of Colachel Police Station)

R. Raja Yuvaraj S/o. Rajamani ... Petitioner

   /Vs./

Sub Inspector of Police,
Colachel Police Station,
Rep. by the Public Prosecutor, 
Kanyakumari District at Nagercoil. ...  Respondent

This petition is filed by the Advocate Thiru A. Paulraj, u/s 451 of Cr.P.C.,

praying to return the Hitachi Kubata U 20 to the petitioner for interim custody.

ORDER

This  petition  has  been  filed  by  the  petitioner  u/s  451  of  Criminal

Procedure  Code,  to  return  the  Hitachi  Kubata  U 20  to  the  petitioner  for  interim

custody.

2.  The learned counsel for the petitioner stated in the petition that the

petitioner  is  the  owner  of  the Hitachi  Kubata  U  20  which  was  seized  by  the

respondent police and made as a case  property in Crime No.163/2021 for the alleged

offence u/s 379 IPC.    The respondent police have produced the vehicle  before the

Judicial Magistrate Court,  Eraniel and it was numbered as RP No.107/2021 and the

vehicle is kept in a worthless condition as they have no shed or place for its safe and

good custody and the petitioner is in need of his vehicle and if the vehicle is not
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returned to the petitioner for interim custody, he will be put to irreparable loss  and

injury and prayed that the Hitachi Kubata U 20 may be  returned  to the petitioner for

interim custody.

3.  The learned Public Prosecutor submitted that RP has been numbered

as 107/2021 and the same may be subjected to cross verification.

  4.   Point for consideration in this peti  tion is :-

1. Whether this petition is to be allowed ?

5.  Point for consideration No.1 : -  

This petition has been filed by the petitioner to return the seized Hitachi

Kubata U 20 to the petitioner for interim custody. 

6.  Perused the petition.  A perusal of petition filed by the  petitioner

shows that the petitioner is the owner of the Hitachi Kubata U 20 and the above said

tempo was seized by the respondent police in Crime No.163/2021 for the offence u/s

379 of IPC   and  now the vehicle is under the custody of Judicial Magistrate Court,

Eraniel  in R.P.No. 107/2021.  To prove his ownership, the petitioner produced the

xerox copy of the Tax Invoice of the Hitachi.  The xerox copy of Tax Invoice shows

that the petitioner is the R.C. owner of the Hitachi Kubata U30.  But the petitioner

claims the return of property i.e.  Hitachi Kubata U20.   Therefore this petition is

dismissed.

7. In the result,  this petition is dismissed.

Pronounced by me in open court this the 20th day of May, 2021.

       Sd/- S. Arulmurugan,   
        Vacation Sessions Judge. 
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   In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

   Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
           Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 20th  day of  May, 2021.

 Crl.M.P. No.216/2021

 ( Crime No. 551/2020 of Puthukadai Police Station)

Ganesan S/o. Ramaswamy ... Petitioner

   /Vs./

Sub Inspector of Police,

Puthukadai Police Station,

Rep. by the Public Prosecutor, 

Kanyakumari District at Nagercoil. ...  Respondent

This petition is filed by the Advocate Thiru N. Chellappan, u/s 451 of

Cr.P.C.,  praying  to  return  the  vehicle  bearing  Regn.  No.TN  55  AE  4719  to  the

petitioner for interim custody.

ORDER

This  petition  has  been  filed  by  the  petitioner  u/s  451  of  Criminal

Procedure  Code,  to  return  the  vehicle  bearing  Regn.  No.TN 55  AE 4719  to  the

petitioner for interim custody.

2.  The learned counsel for the petitioner stated in the petition that the

petitioner is the owner of the vehicle bearing Regn. No.TN 55 AE 4719 which was

seized by the respondent police and made as a case  property in Crime No.551/2020

for the alleged offence u/s 3 of Explosive Substance Act, 1908, 9(B), (1)(b) of Indian

Explosive Act, 1884, Sections 109, 286 and 435 IPC and Section 21(1) of Mines and
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Minerals (Development and Regulation) Act 1957.    The respondent police have

produced the vehicle  before the Judicial Magistrate Court No.II, Kuzhithurai and it

was numbered as RP No.34/2021 and the vehicle is kept in an open air and hot sun

and so the entire parts of the vehicle are in ruined position and it is highly necessary

for the petitioner and for the ends of justice to return back the vehicle to him for safe

custody  and  prayed  that  the  vehicle  bearing  Regn.  No.TN 55  AE  4719  may  be

returned  to the petitioner for interim custody.

3.  The learned Public Prosecutor submitted that RP has been numbered

as 34/2021 and the same may be  cross verified.

  4.   Point for consideration in this peti  tion is :-

1. Whether this petition is to be allowed ?

5.  Point for consideration No.1 : -  

This petition has been filed by the petitioner to return the seized vehicle

bearing Regn. No.TN 55 AE 4719 to the petitioner for interim custody. 

6.  Perused the petition.  A perusal of petition filed by the  petitioner

shows that the petitioner is the owner of the vehicle bearing Regn. No.TN 55 AE

4719  and  the  above  said  vehicle  was  seized  by  the  respondent  police  in  Crime

No.551/2020 for  the offence u/s  379 of  IPC   and  now the vehicle is under the

custody of  Judicial  Magistrate  Court No.II,  Kuzhithurai  in R.P.No.34/2021.   The

petitioner produced the xerox copy of the RC Book of the  vehicle bearing Regn.
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No.TN 55 AE 4719 to prove his ownership.  The xerox copy of R.C. Book  shows

that the petitioner is the R.C. owner of the vehicle bearing Regn. No.TN 55 AE 4719.

Considering the submission of the learned Public Prosecutor  that the RP has been

numbered as 34/2021 and also the nature of the vehicle and protect the same from

open air and rain, the  vehicle bearing Regn. No.TN 55 AE 4719 is ordered to be

returned to the petitioner for interim custody on the following conditions :-  

i) The petitioner shall execute a bond for a sum of Rs.5,00,000/- (Rupees Five

Lakhs only)  with two solvent sureties (solvency certificate to be obtained from the

concerned Tahsildar)  each for a likesum to the satisfaction of the Judicial Magistrate

No.II, Puthukadai.

ii) The petitioner shall deposit the Original R.C. Book of the vehicle before the

Judicial Magistrate  Court No.II, Puthukadai.

iii)    The petitioner shall  produce the vehicle before the court as and when

required.

iv)  The  petitioner  should  not  alter  the  nature  of  the  vehicle  without  any

permission of this court.

v) The petitioner shall not alienate the vehicle in any manner.

         vi) The petitioner shall give an undertaking that he will not use the vehicle for

any other  illegal activities in future.

vii)  The  petitioner  shall  produce  the  vehicle  before  the  Judicial  Magistrate

Court No.II, Puthukadai on first working day of every month.
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and accordingly this petition is allowed.

Pronounced by me in open court this the 20th day of May, 2021.

       Sd/- S. Arulmurugan,   
        Vacation Sessions Judge. 

To
The Judicial Magistrate No.II, Kuzhithurai.
The Sub Inspector of Police, Puthukadai Police Station.



   In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

   Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
           Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 20th  day of  May, 2021.

 Crl.M.P. No.217/2021

 ( Crime No. 163/2021 of Colachel Police Station)

Jegan S/o. Abraham ... Petitioner

   /Vs./

Sub Inspector of Police,
Colachel Police Station,
Rep. by the Public Prosecutor, 
Kanyakumari District at Nagercoil. ...  Respondent

This petition is filed by the Advocate Thiru A. Paulraj, u/s 451 of Cr.P.C.,

praying to return the Tempo bearing Regn. No.TN 60 K 7079 to the petitioner for

interim custody.

ORDER

This  petition  has  been  filed  by  the  petitioner  u/s  451  of  Criminal

Procedure  Code,  to  return  the  Tempo  bearing  Regn.  No.TN  60  K  7079  to  the

petitioner for interim custody.

2.  The learned counsel for the petitioner stated in the petition that the

petitioner is the owner of the Tempo bearing Regn. No.TN 60 K 7079 which was

seized by the respondent police and made as a case  property in Crime No.163/2021

for the alleged offence u/s 379 IPC.    The respondent police have produced the

vehicle  before the Judicial Magistrate Court,  Eraniel and it was numbered as RP

No.108/2021 and the vehicle is kept in a worthless condition as they have no shed or
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place for its safe and good custody and the petitioner is in need of his vehicle and if

the vehicle is not returned to the petitioner for interim custody, he will  be put to

irreparable loss  and injury and prayed that the Tempo bearing Regn. No.TN 60 K

7079 may be  returned  to the petitioner for interim custody.

3.  The learned Public Prosecutor submitted that RP has been numbered

as 108/2021 and the same may be subjected to cross verification.

  4.   Point for consideration in this peti  tion is :-

1. Whether this petition is to be allowed ?

5.  Point for consideration No.1 : -  

This petition has been filed by the petitioner to return the seized Tempo

bearing Regn. No.TN 60 K 7079 to the petitioner for interim custody. 

6.  Perused the petition.  A perusal of petition filed by the  petitioner

shows that the petitioner is the owner of the Tempo bearing Regn. No.TN 60 K 7079

and the above said tempo was seized by the respondent police in Crime No.163/2021

for the offence u/s 379 of IPC   and  now the vehicle is under the custody of Judicial

Magistrate  Court, Eraniel  in R.P.No. 108/2021.   The petitioner produced the xerox

copy of the RC Book of the  Tempo bearing Regn. No.TN 60 K 7079 to prove his

ownership.  The xerox copy of R.C. Book  shows that the petitioner is the R.C. owner

of the  Tempo bearing Regn. No.TN 60 K 7079.   Considering the considering the

submission  of  the  learned  Public  Prosecutor  that  the  RP has  been  numbered  as

109/2021 and also the nature of the vehicle and protect the same from open air and

rain, the  Tempo bearing Regn. No.TN 60 K 7079 is ordered to be returned to the
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petitioner for interim custody on the following conditions :-  

i) The petitioner shall execute a bond for a sum of Rs.5,00,000/- (Rupees Five

Lakhs only)  with two solvent sureties (solvency certificate to be obtained from the

concerned Tahsildar)  each for a likesum to the satisfaction of the Judicial Magistrate,

Eraniel.

ii) The petitioner shall deposit the Original R.C. Book of the vehicle before the

Judicial Magistrate  Court, Eraniel.

iii)    The petitioner shall  produce the vehicle before the court as and when

required.

iv)  The  petitioner  should  not  alter  the  nature  of  the  vehicle  without  any

permission of this court.

v) The petitioner shall not alienate the vehicle in any manner.

         vi) The petitioner shall give an undertaking that he will not use the vehicle for

any other  illegal activities in future.

vii)  The  petitioner  shall  produce  the  vehicle  before  the  Judicial  Magistrate

Court, Eraniel on first working day of every month.

and accordingly this petition is allowed.

Pronounced by me in open court this the 20th day of May, 2021.

       Sd/- S. Arulmurugan,   
        Vacation Sessions Judge. 

To
The Judicial Magistrate, Eraniel.
The Sub Inspector of Police, Colachel Police Station.



Crl.M.P. No.203/2021

20.05.2021

 Perused  the  petition  and  written

submission  of  the  learned  Public

Prosecutor.

Order pronounced.

The  learned  counsel  for  the

petitioner submitted that as per order in

Crl.M.P.  No.2344/2021, dated

23.04.2021,  the  petitioner  has  been

complying  the  condition  from

29.04.2021 onwards and prayed that the

condition may be relaxed.

The  learned  Public  Prosecutor

submitted that  the  petitioner  had  been

complying   the  conditions  from

28.04.2021.

Considering the submission of the

learned  Public  Prosecutor   that  the

petitioner  had  been  complying   the

conditions  from   28.04.2021  and  also

considering  the  present  Covid-19

pandemic  situation  and  lock  down

made  by  the  State  Government  to

restrict the movement of the people, this

court  is  inclined to relax the condition

totally.

  In  the result,  condition is  totally

relaxed and accordingly this petition is

allowed.                          

        Sd/-S. Arulmurugan,
            Vacation Sessions Judge.



Crl.M.P. No.207/2021

20.05.2021

 Perused  the  petition  and  written

submission  of  the  learned  Public

Prosecutor.

Order pronounced.

The  learned  counsel  for  the

petitioner submitted that as per order in

Crl.M.P.  No.2305/2021, dated

22.04.2021,  the  petitioner  has  been

complying  the  condition  from

01.05.2021 onwards and prayed that the

condition may be relaxed.

The  learned  Public  Prosecutor

submitted that  the  petitioner  had  been

complying   the  conditions  from

01.05.2021.

Considering the submission of the

learned  Public  Prosecutor   that  the

petitioner  had  been  complying   the

conditions  from   01.05.2021  and  also

considering  the  present  Covid-19

pandemic  situation  and  lock  down

made  by  the  State  Government  to

restrict the movement of the people, this

court  is  inclined to relax the condition

totally.

  In  the result,  condition is  totally

relaxed and accordingly this petition is

allowed.                          

        Sd/-S. Arulmurugan,
            Vacation Sessions Judge.



Crl.M.P. No.209/2021

20.05.2021

 Perused  the  petition  and  written

submission  of  the  learned  Public

Prosecutor.

Order pronounced.

The  learned  counsel  for  the

petitioner submitted that as per order in

Crl.M.P.  No.2296/2021, dated

22.04.2021,  the  petitioner  has  been

complying  the  condition  from

28.04.2021 onwards and prayed that the

condition may be relaxed.

The  learned  Public  Prosecutor

submitted that  the  petitioner  had  been

complying   the  conditions  from

28.04.2021.

Considering the submission of the

learned  Public  Prosecutor   that  the

petitioner  had  been  complying   the

conditions  from   28.04.2021  and  also

considering  the  present  Covid-19

pandemic  situation  and  lock  down

made  by  the  State  Government  to

restrict the movement of the people, this

court  is  inclined to relax the condition

totally.

  In  the result,  condition is  totally

relaxed and accordingly this petition is

allowed.                          

         
            Vacation Sessions Judge.



Crl.M.P. No.135/2021

20.05.2021

 Order pronounced.

Perused  the  petition  and  the

written submission of the learned Public

Prosecutor.

The  learned  counsel  for  the

petitioners stated in the petition that as

per  order  in  Crl.M.P.  No.2249/2021,

dated 20.04.2021, the petitioners  have

been  complying  the  condition  from

23.04.2021 to till date  and prayed that

the condition may be relaxed.

The  learned  Public  Prosecutor

stated in the written submission that the

petitioners  had  been  complying   the

conditions from  23.04.2021.

Considering the submission of the

learned  Public  Prosecutor   that  the

petitioners  had  been  complying   the

conditions from  23.04.2021 and he has

no  serious  objection  and  also

considering  the  Covid-19  pandemic

situation and the lock down  made by

the  State  Government  to  restrict  the

movement of the people,  this court is

inclined to relax the condition totally.

  In  the result,  condition is  totally

relaxed and accordingly this petition is

allowed.                          

        Sd/-S. Arulmurugan,
            Vacation Sessions Judge.



Crl.M.P. No.139/2021

20.05.2021

 Order pronounced.

Perused  the  petition  and  the

written submission of the learned Public

Prosecutor.

The  learned  counsel  for  the

petitioners stated in the petition that as

per  order  in  Crl.M.P.  No.2398/2021,

dated 27.04.2021, the petitioners  have

been  complying  the  condition  from

06.05.2021 onwards  and the petitioners

are  poor  coolies  and  due  to  covid-19

pandemic, they are not able to go to the

respondent police daily  and prayed that

the condition may be relaxed.

The  learned  Public  Prosecutor

stated in  the written objection that  the

petitioners  had  been  complying   the

conditions from  06.05.2021.

Considering  the  reply  of  the

learned  Public  Prosecutor   that  the

petitioners  had  been  complying   the

conditions  from  06.05.2021  and  also

he  has  no  serious  objection  and  also

considering  the  Covid-19  pandemic

situation and the lock down  made by

the  State  Government  to  restrict  the

movement of the people,   this court is

inclined to relax the condition totally.

  In  the result,  condition is  totally

relaxed and accordingly this petition is

allowed.                          

        Sd/-S. Arulmurugan,
            Vacation Sessions Judge.



Crl.M.P. No.211/2021

20.05.2021

 Perused  the  petition  and  written

submission  of  the  learned  Public

Prosecutor.

Order pronounced.

The  learned  counsel  for  the

petitioners submitted that as per order in

Crl.M.P.  No.2418/2021, dated

28.04.2021,  the  petitioners   have  been

complying  the  condition  from

04.05.2021 onwards and prayed that the

condition may be relaxed.

The  learned  Public  Prosecutor

submitted that the petitioners had been

complying   the  conditions  from

04.05.2021.

Considering the submission of the

learned  Public  Prosecutor   that  the

petitioner  had  been  complying   the

conditions  from   04.05.2021  and  also

considering  the  present  Covid-19

pandemic  situation  and  lock  down

made  by  the  State  Government  to

restrict the movement of the people, this

court  is  inclined to relax the condition

totally.

  In  the result,  condition is  totally

relaxed and accordingly this petition is

allowed.                          

        Sd/-S. Arulmurugan,
            Vacation Sessions Judge.



Crl.M.P. No.213/2021

20.05.2021

 Perused  the  petition  and  written

submission  of  the  learned  Public

Prosecutor.

Order pronounced.

The  learned  counsel  for  the

petitioners submitted that as per order in

Crl.M.P.  No.2213/2021, dated

19.04.2021,  the  petitioners   have  been

complying  the  condition  from

30.04.2021 onwards and prayed that the

condition may be relaxed.

The  learned  Public  Prosecutor

submitted that the petitioners had been

complying   the  conditions  from

29.04.2021.

Considering the submission of the

learned  Public  Prosecutor   that  the

petitioner  had  been  complying   the

conditions  from   29.04.2021  and  also

considering  the  present  Covid-19

pandemic  situation  and  lock  down

made  by  the  State  Government  to

restrict the movement of the people, this

court  is  inclined to relax the condition

totally.

  In  the result,  condition is  totally

relaxed and accordingly this petition is

allowed.                          

        Sd/-S. Arulmurugan,
            Vacation Sessions Judge.



Crl.M.P. No.127/2021

20.05.2021

 Order pronounced.

Perused  the  petition  and  written

submission  of  the  learned  Public

Prosecutor.

The  learned  counsel  for  the

petitioner  stated  in  the  petition that  as

per  order  in  Crl.M.P.  No.2249/2021,

dated  22.04.2021,  the  petitioner   has

been  complying  the  condition  from

28.04.2021  onwards  except  on

03.05.2021  and  due  to  lockdown,  he

could not able to report before the police

concerned and prayed that the condition

may be relaxed.

The  learned  Public  Prosecutor

stated in the written submission that the

petitioner  had  been  complying   the

conditions only from  28.04.2021.

Considering  the   duration  of

compliance  of  condition and  also

considering  the  Covid-19  pandemic

situation and the lock down  made by

the  State  Government  to  restrict  the

movement  of  the  people, this  court  is

inclined to relax the condition totally.

  In  the result,  condition is  totally

relaxed and accordingly this petition is

allowed.                          

          Sd/-S. Arulmurugan,
              Vacation Sessions Judge.



Crl.M.P. No. 57/2021
20.05.2021

 
Order pronounced.            

Perused  the  petition  and  report

received from the learned Judicial Magistrate

No.1, Tirunelveli.

 The learned counsel for the petitioner

stated in the petition that  the petitioner  was

granted bail in Crl.M.P. No.4055/2020, dated

23.03.2021 with condition that the petitioner

should appear and sign before the respondent

police daily at 10.00 A.M until further orders

and subsequently the condition was modified

on  23.03.2021  in  Crl.M.P.  No.  1607/2021

with  condition  that  the  petitioner  should

appear and sign before the Judicial Magistrate

Court  No.I,  Tirunelveli  daily  at  10.00  A.M.

until  further  orders  and  as  per  order  in

Crl.M.P.  No.  1607/2021   the  petitioner  has

been  complying  the  condition  from

26.03.2021   and  prayed  that  the  condition

may be relaxed.

Report  received  from  the  learned

Judicial  Magistrate    No.1,  Tirunelveli.   A

perusal of report shows    that the petitioner

had  been  complying  the  conditions  from

26.03.2021  to  09.04.2021,  12.04.2021  to

15.04.2021,  17.04.2021,  18.04.2021,

21.04.2021 to 24.04.2021 (F.N.),  26.04.2021

to 29.04.2021 and 03.05.2021 to 08.05.2021 .

Considering  the  duration  of

compliance of condition and  also considering

the Covid-19 pandemic situation and the lock

down  made  by  the  State  Government  to

restrict  the  movement  of  the  people,   this

court is inclined to relax the condition totally.

In  the  result,  condition  is  totally

relaxed  and  accordingly  this  petition  is

allowed.

   Sd/-S. Arulmurugan  
        Vacation Sessions Judge.



Crl.M.P. No. 200/2021(S)
20.05.2021

 
Order pronounced.

Perused  the  petition  and  the  written

submission of the learned   Public Prosecutor.

The  learned  counsel  for  the

petitioner  stated in the petition  that as per

order  in  Crl.M.P.  No.1856/2021,  dated

29.03.2021,  the  petitioner  has  been

complying the condition from 08.04.2021 to

till now  and prayed that the condition may be

relaxed.

The learned Public Prosecutor stated in

the written submission that  the petitioner has

been  complying  the  condition  from

08.04.202.      

Considering  the  reply  of  the  learned

Public Prosecutor that the petitioner has been

complying   the  condition  from  08.04.2021

and he has no serious objection    and  also

considering the Covid-19 pandemic situation

and  the  lock  down  made  by  the  State

Government to restrict the movement of the

people,   this  court  is  inclined  to  relax  the

condition totally.  

In  the  result,  condition  is  totally

relaxed  and  accordingly  this  petition  is

allowed.

  Sd/- S. Arulmurugan.
        Vacation Sessions Judge.



Crl.M.P. No. 146/2021
20.05.2021

 
Order pronounced.

Perused  the  petition  and  the  written

submission of the learned   Public Prosecutor.

The learned counsel for the petitioner

stated in the petition that  the petitioner was

granted bail in Crl.M.P. No.1811/2021, dated

30.03.2021 with condition that the petitioner

should appear and sign before the respondent

police daily at 10.00 A.M until further orders

and subsequently the condition was modified

on  17.04.2021  in  Crl.M.P.  No.  2171/2021

with  condition  that  the  petitioner  should

appear  and  sign  before  the  Eraniel  Polie

Station  daily  at  10.00  A.M.  until  further

orders  and  as  per  order  in  Crl.M.P.  No.

2171/2021  the petitioner has been complying

the  condition  from 20.04.2021   and  prayed

that the condition may be relaxed.

The learned Public Prosecutor stated in

the written submission that  the petitioner has

been  complying  the  condition  from

20.04.2021.      

Considering  the  reply  of  the  learned

Public Prosecutor that the petitioner has been

complying   the  condition  from  20.04.2021

and he  has  no  serious  objection   and  also

considering the Covid-19  pandemic situation

and  the  lock  down  made  by  the  State

Government to restrict the movement of the

people,   this  court  is  inclined  to  relax  the

condition totally.  

In  the  result,  condition  is  totally

relaxed  and  accordingly  this  petition  is

allowed.

  Sd/- S. Arulmurugan.
        Vacation Sessions Judge.



Crl.M.P. No. 153/2021
20.05.2021

 
Order pronounced.

Perused  the  petition  and  the  written

submission of the learned   Public Prosecutor.

The learned counsel for the petitioners

stated  in  the  petition   that  as  per  order  in

Crl.M.P. No.2093/2021, dated 15.04.2021, the

petitioners have been complying the condition

from 29.04.2021and prayed that the condition

may be relaxed.

The learned Public Prosecutor stated in

the written submission that  the petitioner is

complying the condition from 29.04.2021.      

Considering  the  reply  of  the  learned

Public Prosecutor that the petitioner has been

complying   the  condition  from  29.04.2021

and he  has  no  serious  objection   and  also

considering the Covid-19 pandemic situation

and  the  lock  down  made  by  the  State

Government to restrict the movement of the

people,   this  court  is  inclined  to  relax  the

condition totally.  

In  the  result,  condition  is  totally

relaxed  and  accordingly  this  petition  is

allowed.

  Sd/- S. Arulmurugan.
        Vacation Sessions Judge.



Crl.M.P. No. 199/2021
20.05.2021

 
Order pronounced.            

Perused the petition.

 The learned counsel for the petitioner

stated  in  the  petition  that  as  per  order  in

Crl.M.P. No.2059/2021, dated 09.04.2021, the

petitioner  has been complying the  condition

from  17.04.2021  and  prayed  that  the

condition may be relaxed.

Considering  the  contention  of  the

learned  counsel  for  the  petitioner  that  the

petitioner  has been complying the  condition

from  17.04.2021  and  also  considering  the

Covid-19  pandemic  situation  and  the  lock

down  made  by  the  State  Government  to

restrict  the  movement  of  the  people,   this

court is inclined to relax the condition totally.

In  the  result,  condition  is  totally

relaxed  and  accordingly  this  petition  is

allowed.

    Sd/- S. Arulmurugan.
        Vacation Sessions Judge.



Crl.M.P. No. 200/2021
20.05.2021

 
Order pronounced.

Perused  the  petition  and  the  written

submission of the learned   Public Prosecutor.

The learned counsel for the petitioner

stated  in  the  petition   that  as  per  order  in

Crl.M.P. No.1856/2021, dated 29.03.2021, the

petitioner  has been complying the  condition

from 08.04.2021and prayed that the condition

may be relaxed.

The learned Public Prosecutor stated in

the written submission that  the petitioner has

been  complying  the  condition  from

10.04.2021.      

Considering  the  reply  of  the  learned

Public Prosecutor that the petitioner has been

complying   the  condition  from  10.04.2021

and he  has  no  serious  objection   and  also

considering the Covid-19 pandemic situation

and  the  lock  down  made  by  the  State

Government to restrict the movement of the

people,   this  court  is  inclined  to  relax  the

condition totally.  

In  the  result,  condition  is  totally

relaxed  and  accordingly  this  petition  is

allowed.

  Sd/- S. Arulmurugan.
        Vacation Sessions Judge.



Crl.M.P. No. 198/2021
20.05.2021

 
Order pronounced.

Perused  the  petition  and  the  written

submission of the learned   Public Prosecutor.

The learned counsel for the petitioner

stated  in  the  petition  that  as  per  order  in

Crl.M.P.  No.  2158/2021  dated:  17.04.2021

the  petitioner  has  been  complying  the

condition from 24.04.2021  and prayed that

the condition may be relaxed.

The learned Public Prosecutor stated in

the written submission that  the petitioner has

been  complying  the  condition  from

24.04.2021.      

Considering  the  reply  of  the  learned

Public Prosecutor that the petitioner has been

complying   the  condition  from  24.04.2021

and he  has  no  serious  objection   and  also

considering the Covid-19  pandemic situation

and  the  lock  down  made  by  the  State

Government to restrict the movement of the

people,   this  court  is  inclined  to  relax  the

condition totally.  

In  the  result,  condition  is  totally

relaxed  and  accordingly  this  petition  is

allowed.

  Sd/-S. Arulmurugan
        Vacation Sessions Judge.



Crl.M.P. No. 201/2021
20.05.2021

 
Order pronounced.

Perused  the  petition  and  the  written

submission of the learned   Public Prosecutor.

The learned counsel for the petitioner

stated  in  the  petition  that  as  per  order  in

Crl.M.P.  No.  2367/2021  dated:  26.04.2021

the  petitioner  has  been  complying  the

condition from 05.05.2021  and prayed that

the condition may be relaxed.

The learned Public Prosecutor stated in

the written submission that  the petitioner is

complying  conditions from 05.05.2021.      

Considering  the  reply  of  the  learned

Public Prosecutor that the petitioner has been

complying   the  condition  from  05.05.2021

and he  has  no  serious  objection   and  also

considering the Covid-19  pandemic situation

and  the  lock  down  made  by  the  State

Government to restrict the movement of the

people,  this  court  is  inclined  to  relax  the

condition totally.  

In  the  result,  condition  is  totally

relaxed  and  accordingly  this  petition  is

allowed.

  Sd/-S. Arulmurugan
        Vacation Sessions Judge.



Crl.M.P. No. 202/2021
20.05.2021

 
Order pronounced.

Perused  the  petition  and  the  written

submission of the learned   Public Prosecutor.

The learned counsel for the petitioner

stated  in  the  petition  that  as  per  order  in

Crl.M.P.  No.  2451/2021  dated:  30.04.2021

the  petitioner  has  been  complying  the

condition from 06.05.2021  and prayed that

the condition may be relaxed.

The learned Public Prosecutor stated in

the written submission that  the petitioner is

complying  conditions from 06.05.2021.      

Considering  the  reply  of  the  learned

Public Prosecutor that the petitioner has been

complying   the  condition  from  06.05.2021

and he  has  no  serious  objection   and  also

considering the Covid-19  pandemic situation

and  the  lock  down  made  by  the  State

Government to restrict the movement of the

people,  this  court  is  inclined  to  relax  the

condition totally.  

In  the  result,  condition  is  totally

relaxed  and  accordingly  this  petition  is

allowed.

  Sd/-S. Arulmurugan
        Vacation Sessions Judge.



Crl.M.P. No. 205/2021
20.05.2021

 
Order pronounced.

Perused  the  petition  and  the  written

submission of the learned   Public Prosecutor.

The learned counsel for the petitioner

stated  in  the  petition  that  as  per  order  in

Crl.M.P.  No.  2343/2021  dated:  23.04.2021

the  petitioner  has  been  complying  the

condition from 05.05.2021  and prayed that

the condition may be relaxed.

The learned Public Prosecutor stated in

the written submission that  the petitioner is

complying  conditions from 05.05.2021.      

Considering  the  reply  of  the  learned

Public Prosecutor that the petitioner has been

complying   the  condition  from  05.05.2021

and he  has  no  serious  objection   and  also

considering the Covid-19  pandemic situation

and  the  lock  down  made  by  the  State

Government to restrict the movement of the

people,  this  court  is  inclined  to  relax  the

condition totally.  

In  the  result,  condition  is  totally

relaxed  and  accordingly  this  petition  is

allowed.

  Sd/-S. Arulmurugan
        Vacation Sessions Judge.



Crl.M.P. No. 206/2021
20.05.2021

 
Order pronounced.

Perused  the  petition  and  the  written

submission of the learned   Public Prosecutor.

The learned counsel for the petitioner

stated  in  the  petition  that  as  per  order  in

Crl.M.P.  No.  2377/2021  dated:  26.04.2021

the  petitioner  has  been  complying  the

condition from 30.04.2021 to 09.05.2021 and

thereafter from 10.05.2021  due to lockdown,

he was unable  to  comply the  condition  and

prayed that the condition may be relaxed.

The learned Public Prosecutor stated in

the written submission that  the petitioner is

complying  conditions from 30.04.2021.      

Considering  the  reply  of  the  learned

Public Prosecutor that the petitioner has been

complying   the  condition  from  30.04.2021

and he  has  no  serious  objection   and  also

considering the Covid-19  pandemic situation

and  the  lock  down  made  by  the  State

Government to restrict the movement of the

people,  this  court  is  inclined  to  relax  the

condition totally.  

In  the  result,  condition  is  totally

relaxed  and  accordingly  this  petition  is

allowed.

  Sd/-S. Arulmurugan
        Vacation Sessions Judge.



Crl.M.P. No. 208/2021
20.05.2021

 
Order pronounced.

Perused  the  petition  and  the  written

submission of the learned   Public Prosecutor.

The learned counsel for the petitioner

stated  in  the  petition  that  as  per  order  in

Crl.M.P.  No.  2366/2021  dated:  26.04.2021

the  petitioner  has  been  complying  the

condition from 29.04.2021  and prayed that

the condition may be relaxed.

The learned Public Prosecutor stated in

the written submission that  the petitioner is

complying  conditions from 29.04.2021.      

Considering  the  reply  of  the  learned

Public Prosecutor that the petitioner has been

complying   the  condition  from  29.04.2021

and he  has  no  serious  objection   and  also

considering the Covid-19  pandemic situation

and  the  lock  down  made  by  the  State

Government to restrict the movement of the

people,  this  court  is  inclined  to  relax  the

condition totally.  

In  the  result,  condition  is  totally

relaxed  and  accordingly  this  petition  is

allowed.

  Sd/-S. Arulmurugan
        Vacation Sessions Judge.



 In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.
Present :    Thiru  S. Arulmurugan, B.A., B.L.,             

        Vacation Sessions Judge/Principal  Sessions Judge.   
  

    Thursday,  the 20th  day of  May, 2021.

STC No.234/2016 of the Fast Track Court (Magisterial Level), Nagercoil.

Crl.M.P.No. 219/2021 in CA

Kavitha, D/o Sukumaran ... Petitioner

/Vs./ 

1. Thayammal

2. The State of Tamil Nadu,
    Rep. by  Public Prosecutor,
    Kanniyakumari at Nagercoil. ...  Respondents

 
     

This petition is filed by Advocate Thiru T. Udhaya Kumar, u/s 389(3)

Cr.P.C.  praying  to  suspend  the  sentence   imposed  on  the  petitioner  in  STC No.

234/2015 of the Court of the Judicial Magistrate (Fast Track Court), Nagercoil by

Judgment dated 23.04.2021 till the disposal of Criminal Appeal.

ORDER

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.

The petitioner seeks suspension of sentence imposed on the petitioner

till the disposal of appeal. 

It appears that the petitioner has been convicted by the learned Judicial



Magistrate (Fast Track Court, Nagercoil in STC No. 234/2016 by Judgment dated

23.04.2021 and the petitioner was convicted and sentenced her to undergo simple

imprisonment for six months and to pay a compensation of Rs.3,50,000/- towards

cheque amount to the complainant  u/s 357(3) of Cr.P.C., in default to undergo further

simple imprisonment for one month for the offence u/s 138 of Negotiable Instruments

Act. 

Aggrieved by the judgment and conviction,  the accused has filed the

appeal and this petition  to suspend the  sentence. 

The  petitioner  has  not  paid  compensation  amount  of  Rs.3,50,000/-

imposed upon her.

The  learned  counsel  for  the  petitioner  stated  in  the  petition  that  the

petitioner has every chances to win the appeal and the trial court has suspended the

sentence till 21.05.2021  and  prayed to suspend the sentence. 

The learned Public Prosecutor stated in the written submission that it is a

mere petition for suspension of sentence and no serious objection.

 During trial the petitioner was on bail.  After pronouncing judgment, the

sentence was suspended.  Memorandum of appeal is perused by this court  and valid

points are raised by the petitioner/accused  and that has to be decided after hearing of

both sides. Hence this court considers that the petitioner has made out a prima facie

case for suspending the sentence. Considering the nature of the offence and also the

conviction passed by the trial court, this court is inclined to suspend the sentence as

well as the payment of compensation with condition.    

In the result,  the substantive sentence of imprisonment as well as the



payment of compensation imposed on the petitioner by the lower court is suspended

till the disposal of the appeal and the petitioner is ordered to be enlarged on bail on

her  executing  a  bond  for  Rs.10,000/-  with  two  sureties  for  a  likesum  to  the

satisfaction of the Judicial Magistrate, (Fast Track Court), Nagercoil within fifteen

days  from  the  date  of  lifting of  the  lock  down  by  the  State  Government  and

accordingly this  petition is allowed.

On the failure of the petitioner, to comply with the above said conditions,

the suspension granted to her shall stand automatically cancelled and the Magistrate

concerned shall take necessary steps to secure the petitioner/accused.  

 Pronounced by me in open court this the 20th day of May, 2021.

        Sd/- S. Arulmurugan,
      Vacation Sessions Judge.

To 
The Judicial Magistrate  (Fast Track Court), Nagercoil. 



 In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.
Present :    Thiru  S. Arulmurugan, B.A., B.L.,             

        Vacation Sessions Judge/Principal  Sessions Judge.   
  

    Thursday,  the 20th  day of  May, 2021.

STC No.73/2016 of the Judicial Magistrate Court No.I, Kuzhithurai.

Crl.M.P.No. 220/2021 in CA

A. Rajamony, S/o Appavoo Nadar ... Petitioner

/Vs./ 

1. J. Jebamony Dhas, S/o Joseph

2. The State of Tamil Nadu,
    Rep. by  Public Prosecutor,
    Kanniyakumari at Nagercoil. ...  Respondents

 
     

This  petition  is  filed  by  Advocate  Thiru  R.  Ashok  Chandra,  u/s  389

Cr.P.C.  praying  to  suspend  the  sentence   imposed  on  the  petitioner  in  STC No.

73/2016 of the Court of the Judicial Magistrate No.I, Kuzhithurai by Judgment dated

21.04.2021 till the disposal of Criminal Appeal.

ORDER

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.

The petitioner seeks suspension of sentence imposed on the petitioner

till the disposal of appeal. 

It appears that the petitioner has been convicted by the learned Judicial

Magistrate No.I, Kuzhithurai in STC No. 73/2016 by Judgment dated 21.04.2021 and



the petitioner was convicted and sentenced her to undergo simple imprisonment for

one year and the petitioner is directed to pay  Rs.5,00,000/-  as compensation to the

complainant  u/s 357(3) of Cr.P.C., within two months, in default to undergo further

simple  imprisonment  for  two  month  for  the  offence  u/s  138  of  Negotiable

Instruments Act. 

Aggrieved by the judgment and conviction,  the accused has filed the

appeal and this petition  to suspend the  sentence. 

The  petitioner  has  not  paid  compensation  amount  of  Rs.  5,00,000/-

imposed upon him.

The  learned  counsel  for  the  petitioner  stated  in  the  petition  that  the

petitioner has got a bright chance  to win the appeal and the trial court has suspended

the sentence till 21.05.2021  and  prayed to suspend the sentence. 

The learned Public Prosecutor stated in the written submission that it is a

mere petition for suspension of sentence and no serious objection.

 During trial the petitioner was on bail.  After pronouncing judgment, the

sentence was suspended.  Memorandum of appeal is perused by this court  and valid

points are raised by the petitioner/accused  and that has to be decided after hearing of

both sides. Hence this court considers that the petitioner has made out a prima facie

case for suspending the sentence. Considering the nature of the offence and also the

conviction passed by the trial court, this court is inclined to suspend the sentence as

well as the payment of compensation with condition.    

In the result,  the substantive sentence of imprisonment as well as the

payment of compensation imposed on the petitioner by the lower court is suspended



till the disposal of the appeal and the petitioner is ordered to be enlarged on bail on

his  executing  a  bond  for  Rs.10,000/-  with  two  sureties  for  a  likesum  to  the

satisfaction of the Judicial Magistrate No. I, Kuzhithurai within fifteen days from the

date  of  lifting of  the  lock  down  by  the  State  Government  and  accordingly  this

petition is allowed.

On the failure of the petitioner, to comply with the above said conditions,

the suspension granted to him shall stand automatically cancelled and the Magistrate

concerned shall take necessary steps to secure the petitioner/accused.  

 Pronounced by me in open court this the 20th day of May, 2021.

        Sd/- S. Arulmurugan,
      Vacation Sessions Judge.

To 
The Judicial Magistrate No.I, Kuzhithurai.



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 20th  day of  May, 2021.

Crl.M.P. No. 96/2021

Lovelin @ Libin, S/o Samuvel                      .. Petitioner

 

             /Vs./ 

Sub Inspector of Police, 

Keeriparai  Police Station,

Crime No. 24/2021 of Keeriparai  Police Station.

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru M. Rajnikanth, u/s 438 Cr.P.C.,

praying to grant anticipatory bail to the petitioner. 

 ORDER 

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.

The petitioner has been charged for  the offence u/s 457,  380,  511 of

IPC.

 The learned counsel  for  the petitioner  stated  in  the  petition that  the

petitioner  is  innocent  and  he  is ready  to  abide  by  any  condition  and  prayed  for

anticipatory  bail to the petitioner. 

 The learned Public Prosecutor stated in the written objection that  the

petitioner is having one previous case.



 The petitioner had moved for this present application by suppressing the dismissal of

his earlier application in Crl.MP.No.96/2021, so as to mislead this Hon’ble Court.

 Therefore, he has serious objection.

Considering the nature of the offences alleged to be committed by the

petitioner/accused   and  also   considering  the  objection  of  the  learned  Public

Prosecutor  that  the  petitioner/accused  is  having  one  previous  case  and  he  has

suppressed  the  dismissal  of  the  earlier  application  filed  by  him  in  Crl.M.P.  No.

96/2021 to mislead this court,  this court is  not inclined to grant anticipatory bail to

the petitioner/accused at this stage.  Hence this petition is dismissed.

 In the result, this petition is dismissed.

Pronounced by me in open court this the 20th   day of  May 2021.

       Sd/- S. Arulmurugan
             Vacation Sessions Judge.



 In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 20th  day of  May, 2021.

Crl.M.P. No. 166/2021

Satheesh Kumar @ Sarsan S/o. Isayan                     .. Petitioner  

             /Vs./ 

Sub Inspector of Police, 

Kollencode  Police Station,

Crime No.115/2021 of Kollencode  Police Station.

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru S. Senthilkumar, u/s 438 Cr.P.C.,

praying to grant anticipatory bail to the petitioner. 

 ORDER 

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.  

The petitioner has been charged for the offence u/s 4(1-A), 14A of Tamil

Nadu Prohibition Act.

The case of the prosecution is that on 05.04.2021 at about 12.00 A.M.,

while the informant along with police party was conducting patrol duty, they signal to

stop the Honda Dio two wheeler bearing Regn. No.TN 75 R 2266 driven by the

petitioner  and  he  left  the  vehicle  on  the  spot  and  escaped  and  the  police  party

searched  the  vehicle  and  found  that  in  posse3ssion  of  3  one  litre  plastic  bottles

containing white coloured substance with poisonous smell and the same was seized



along with vehicle.  Hence the charge.

 The learned counsel  for  the  petitioner  stated  in  the  petition  that  the

petitioner innocent of the allegations leveled against him in the FIR and the accused

is falsely roped into this case and  actually the petitioner stopped the vehicle and

escaped because on fear to the police party and they seized the vehicle and put up a

false case against the petitioner  this is the 2nd application and the earlier application

in  Crl.M.P.  No.2248/2021  was  dismissed  on  20.04.2021  on  the  ground  that  the

petitioner  is  having  4  previous  cases  and  now a  days  the  petitioner  is  having  2

criminal cases and already 2 cases are disposed off for long back and there is no

prohibition cases are pending against the petitioner and  the petitioner is ready to

abide by any condition and prayed for anticipatory  bail to the petitioner. 

 The learned Public Prosecutor stated in the written objection that  the

petitioner had involved in illicit possession of 3 litres of Arrack and the same has

been seized.  The petitioner is having 4 previous cases.  Considering the antecedents

of the petitioner the police officials were constrained to maintain rowdy history sheet

in H.S.No. 177/2011.  Earlier application of the petitioner had been dismissed on

20.04.2021 in Crl.M.P. No.2248/2021 and there is no change in circumstances.  Even

though he has serious objection, but still by considering the COVID-19 Pandemic, he

leaves it before this Hon’ble Court to decide.

 Considering the nature of the offence alleged to be committed by the

petitioners/accused and also considering the fact that the alleged occurrence wqas

happened on 05.04.2021 and by this time, the major portion of investigation would

have been completed and also considering the contention of the learned counsel for



the petitioner that the earlier cases were registered against the petitioner long back

and were disposed off long back and there is no prohibition case is pending against

him and also considering the present Covid-19 pandemic situation and lock down

made by the State Government to restrict the movement of the people, this court is

inclined to grant anticipatory bail to the petitioner with conditions.

In the result, in the event of arrest, the police authorities are directed to

release the petitioner on bail on execution of own bond for a sum of Rs.10,000/  and

after lifting of the lockdown by the State Government, the petitioner is directed to

produce two sureties  for a sum of Rs.10,000/- each for a likesum to the satisfaction

of Judicial Magistrate No.II, Kuzhithurai within one month from the lifting of the

lock down by the State Government or on his appearing before the court  concerned

the petitioner  is ordered to be enlarged on anticipatory bail on his executing a bond

for a sum of Rs.10,000/ with two sureties each for a likesum to the satisfaction of

Judicial Magistrate No.1I, Kuzhithurai subject to the following conditions :

1. The petitioner  along  with  sureties  shall  appear  before  the  court  concerned

within one month from the lifting of the lock down by the State Government.

2.   After   release,   the  petitioner     shall  also  make himself  available  before   the

respondent as  and when required.

3. The petitioner  shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The   petitioner   shall   not   leave   the   jurisdictional   police   limit   without   prior

permission.



If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the Sessions Court  as  per  the ruling of  the

Hon'ble Supreme Court  reported in  P.K.Shaji /Vs./  State of Kerala,  (2005) AIR

S.C.W.  5560.  

Pronounced by me in open court this the 20th  day of  May, 2021.

       Sd/-S. Arulmurugan    
             Vacation Sessions Judge.

To 
The Judicial Magistrate No.II, Kuzhithurai.
The Sub Inspector of Police, Kollencode Police Station.
The counsel for the petitioner.

 

 



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 20th  day of  May, 2021.

Crl.M.P. No.  175/2021

C. Jebin, S/o Chellathurai  (A4)  .. Petitioner

             /Vs./

 

Sub Inspector of Police, 

Mondaikadu Police Station,

Crime No.5/2021 of Mondaikadu Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by  Advocate  Thiru  A.  John  Soundar,  u/s  438

Cr.P.C., praying to grant anticipatory bail to the petitioner. 

ORDER 

Perused the petition and written submission submitted by the learned

Public Prosecutor. 

The petitioner/accused have been charged for the offence u/s 392  IPC @

395 of IPC.

The case of prosecution is that on 19.01.2021 at about 9.30 P.M., while

the  informant  was  speaking  through  his  cell  phone  at  Mondaikadu  Junction,  the

accused persons came in a two wheeler and auto, pulled the informant in an auto and 



snatched 3.5 sovereign gold chain of the informant worth Rs.60,000/- and pulled the

informant out of the auto near Punnaimoodu.  Hence the charge.

The  learned  counsel  for  the  petitioner  stated  in  the  petition  that  the

petitioner is innocent and he has been falsely implicated in this case and he has not

committed any offence as alleged in the FIR and this is  the 5th anticipatory bail

petition and the earlier petition in Crl.M.P. No.2350/2021 was dismissed by this court

on 23.04.2021.  Based on the confession statement given by the co-accused A1 and

A2,  this  petitioner  has been implicated  in  this  case.   Co-accused A1 to A3 were

released on bail and the 5th accused also granted anticipatory bail by this court in

Crl.M.P.No.  2300/2021  and  the  investigation  of  the  case  is  almost  over  and  the

petitioner is ready to abide by any condition and prayed for anticipatory  bail to the

petitioner.    

 The learned Public Prosecutor stated in the written objection that  the

present petitioner  is  A4 and only Auto has been recovered and 3 1/2 sovereign of

gold has not yet been recovered and the earlier Application had been dismissed on  in

Crl.M.P. No. 165/2021 and there is no change in circumstances and therefore he has

serious objection.

   Considering the  nature of the offences alleged to be committed by the

petitioner/accused and also considering the contention of the learned counsel for the

petitioner/accused that the co-accused A1 to A3 were released on bail and co-accused

A5 also released on anticipatory bail in Crl.M.P.No. 2300/2021 by this court and also

considering the Covid-19 pandemic situation and the lock down  made by the State 



Government to restrict the movement of the people,  this court is inclined to grant

anticipatory bail to the petitioner with conditions.

 In the result, in the event of arrest  the police authorities are directed to

release  the  petitioner/accused  on  bail  on  execution  of  own  bond  for  a  sum  of

Rs.10,000/-  and after lifting of the lockdown by the State Government, the petitioner

are directed to produce two sureties for  a sum of Rs.10,000/- each for a likesum to

the satisfaction of Judicial Magistrate, Eraniel within one month from the lifting of

the  lockdown  by  the   State  Government  or  on  his  appearing  before  the  court

concerned  the  petitioner  is  ordered  to  be  enlarged  on  anticipatory  bail  on  his

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction of Judicial Magistrate, Eraniel subject to the following conditions:-

1. The  petitioner  along  with  sureties  shall  appear  before  the  court  concerned

within one month from the lifting of the lockdown by the  State Government.

2. After  release,  the  petitioner  shall  also  make  himself   available  before  the

respondent as  and when required.

3. The petitioner shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The  petitioner  shall  not  leave  the  jurisdictional  police  limit  without  prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his  discretion  to  approach  the  court  of  the  learned  Judicial  Magistrate  for



cancellation of  bail even though bail granted by the Sessions Court as per the

ruling  of  the  Hon'ble  Supreme Court  reported  in  P.K.Shaji  /Vs./  State  of

Kerala, (2005) AIR  S.C.W.  5560.  

       Pronounced by me in open court this the  20th   day of  May 2021.

       Sd/- S. Arulmurugan
             Vacation Sessions Judge.

To 
The Judicial Magistrate, Eraniel.
The Sub Inspector of Police, Monadaicadu Police Station.
The counsel for the petitioner.



 In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 20th  day of  May, 2021.

Crl.M.P. No.178/2021

Shajan @ Shajan Yesudhas S/o. Michael @ Michael Dhas        .. Petitioner  

             /Vs./ 

Sub Inspector of Police, 
Boothapandy  Police Station,
Crime No.56/2021 of  Boothapandy Police Station,
Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by  Advocate  Thiru  R.  Godwin Kumar,  u/s  438

Cr.P.C., praying to grant anticipatory bail to the petitioner. 

 ORDER 

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.

The petitioner has been charged for the offence u/s  294(b),  324 and

506(ii) IPC @ 307 of IPC.

The case of the prosecution is that on 19.02.2021 at about 7.00 P.M.,  the

petitioner assaulted the informant with knife and caused injury on his left leg and

used filthy language against him and threatened him.   Hence the charge.

 The learned counsel for the petitioner stated in the petition that originally

the FIR was registered u/s 294(b), 324 and 506(ii) IPC, subsequently the respondent

police altered the section  and 307 IPC was added and only to harass the petitioner,



this false case has been foisted against him and the  injured was discharged from the

hospital  and  this  is  the  2nd application  and  the  earlier  application  in  Crl.M.P.

No.1422/2021 was dismissed as not pressed on 10.03.2021 and the petitioner is ready

to abide by any condition and prayed for anticipatory  bail to the petitioner. 

 The learned Public Prosecutor stated in the written submission that the

petitioner  was  working  in  Jothi  Chicken  farm.  Merely  because  the  defacto

complainant informed about the theft committed by the petitioner to the owner, the

petitioner had assaulted the defacto complainant.  The petitioner is having 1 previous

case, wherein The petitioner had mixed poison in the feed and 6,000 chicks have

died.   Earlier  application  of  the  petitioner  had  been  dismissed  vide  Crl.MP

No.1422/2021 and  there is no change in circumstances.  Therefore,  he has serious

objection. 

 Considering the nature of the offences alleged to be committed by the

petitioner/accused  that  the  petitioner  had  assaulted  the  defacto  complainant  and

attempted to murder him and also considering the objection of the learned Public

Prosecutor that in the earlier case the petitioner mixed poison in the feed and 6000

chicks have died and the earlier petition has been dismissed and there is no change in

circumstances, this court is not inclined to grant anticipatory bail to the petitioner at

this stage and this petition is dismissed.

 In the result, this petition is dismissed.

Pronounced by me in open court this the 20th day of  May,  2021.

        Sd/- S. Arulmurugan,
              Vacation Sessions Judge.



 



 In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 20th  day of  May, 2021.

Crl.M.P. No.181/2021

Suresh, S/o. Ganapathi                       .. Petitioner  

             /Vs./ 

Inspector of Police, 

Kulasekharam  Police Station,

Crime No.108/2021 of  Kulasekharam Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by  Advocate  Thiru  D.  Caston  Glitus,  u/s  438

Cr.P.C., praying to grant anticipatory bail to the petitioner. 

 ORDER 

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.

The petitioner has been charged for the offence u/s  294(b)  and 307 of

IPC.

The case of the prosecution is that on 19.04.2021 at about 10.00 P.M.,

the petitioner was waiting near  Ponmanai  Junction and while the injured and his

friend came near Ponmanai Junction, the petitioner used filthy language against the

injured and hurt him.   Hence the charge.

 The  learned  counsel  for  the  petitioner  stated  in  the  petition  that  the



petitioner lived with his wife and loving children.  The injured and another was very

close friends to the petitioner.  The injured misused the friendship between him and

his wife and due to some ill motive, the petitioner's wife and children were kidnapped

by the injured and due to that the petitioner has been very much mentally affected and

while  the  petitioner  saw the  injured,  he  asked  remedy to  live  with  his  wife  and

children peacefully and there took a quarrel between them and the petitioner never

hurt the injured and the injured was discharged from the hospital and this is the 3rd

application and the earlier  application in Crl.M.P. No.  8/2021  and 85/2021 were

dismissed on 06.05.2021 and 13.05.2021 respectively and the petitioner is ready to

abide by any condition and prayed for anticipatory  bail to the petitioner. 

 The learned Public Prosecutor stated in the written objection that it is a

case of 307 IPC. Merely because a friend of the injured person had eloped with the

petitioner’s wife, the petitioner had assaulted the injured person on the basis of his

suspicion. The  petitioner  is  having  2  previous  cases. Earlier  application  of  the

petitioner had been dismissed vide Crl.MP No.85/2021 and there is no change in

circumstances. Even though the injured person had been discharged from hospital, he

has serious objection, but still by considering the COVID-19 Pandemic, he leaves it

before this Hon’ble Court to decide.

 Considering the nature of the offences alleged to be committed by the

petitioner/accused and also considering the reply of the learned Public Prosecutor that

the injured person had been discharged from hospital and the alleged occurrence was

happened on 19.04.2021 and by this time the major portion of the investigation would

have been completed and also considering the Covid-19 pandemic situation and the



lock down  made by the State Government to restrict the movement of the people,

this court is inclined to grant anticipatory bail to the petitioner with conditions.

 In the result, in the event of arrest  the police authorities are directed to

release  the  petitioner/accused  on  bail  on  execution  of  own  bond  for  a  sum  of

Rs.10,000/-  and after lifting of the lockdown by the State Government, the petitioner

are directed to produce two sureties for  a sum of Rs.10,000/- each for a likesum to

the satisfaction of Judicial Magistrate No. II, Padmanabhapuram within one month

from the lifting of the lockdown by the  State Government or on his appearing before

the court concerned the petitioner is ordered to be enlarged on anticipatory bail on his

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction of Judicial Magistrate No.II, Padmanabhapuram subject to the following

conditions:-

1. The  petitioner  along  with  sureties  shall  appear  before  the  court  concerned

within one month from the lifting of the lockdown by the  State Government.

2. After  release,  the  petitioner  shall  also  make  himself   available  before  the

respondent as  and when required.

3. The petitioner shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The  petitioner  shall  not  leave  the  jurisdictional  police  limit  without  prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his  discretion  to  approach  the  court  of  the  learned  Judicial  Magistrate  for

cancellation of  bail even though bail granted by the Sessions Court as per the



ruling  of  the  Hon'ble  Supreme Court  reported  in  P.K.Shaji  /Vs./  State  of

Kerala, (2005) AIR  S.C.W.  5560.  

       Pronounced by me in open court this the  20th   day of  May 2021.

       Sd/- S. Arulmurugan
             Vacation Sessions Judge.

To 
The Judicial Magistrate No.II,  Padmanabhapuram.
The Sub Inspector of Police, Kulasekharam Police Station.
The counsel for the petitioner.


